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tion activities both onshore 
and offshore Similarly, the 
post Of Member (Onshore) be 
converter! into that ol Membei 
(Pioductum) with overall res 
ponsibility fo all activities 
conct rni \ production and 
transportation ut crude o 1 
ctc for ^olh onshore and 
oflsnoK o e atiot s Ihe port 
folio of \ n tint on which 
has hlthe to not been the re& 
pot sibilitv o£ any Membei 
will now bf» ma ie a P 'it oi the 
charge of Menu e” (Materials) 
ard hp vu'l be designated 
Meuuu <A&ministration an I 
Materials; The only membei 
wb nirRt »ilj remain in- 
a^ectec' will be Member 
(Finance)

(u) So for the pav scale of the full 
time members of the Com 
mission w as Rs 2 500 *000/-
In order to attract senior an  ̂
experienced persons to the 
Commission it has been decul 
ed that in suitable cases de 
pending utun the qualifies 
tions and experience etc a 
Member may be placed in 
the Scale of Rs 3000— *500/ 
or In the scale of Rs 2 500—. 
3000/

(in) With a \iew to strengthening 
the organisational set up for 
implement Uir " of the develop 
ment plans* ard in view of 
the vastly expanded activities 
of the Commission both on 
shore and offshore two senior 
level posts of Managing Direc 
tors have bee i created These 
post shall be in the scale of 
Rs 3000- 1500/ but m case 
sufficiently senior persons ire 
not available when the post 
mav be ooerated in the scale 
of Ra 2300—3000/ One of 
these Managing Directors will 
have the overall responsibility 
for implementation of all off-
shore operations while the 
other will he made responsible 
for all onshore work

tfv) In order to improve the scientL 
flc and technological capabili-
ties of the Commission and to 
provide for high level atten 
tion the Institute of Petroleum 
Exploration at Dehi * Dun 
woul i now be the c ̂ rect 
lesponsibility of Member 
(Expln lticn) Sirmluuv the 
two Institutes of Dulling 
Technology and Reservoir 
Studies being set up by the 
ONGt 1 Tehia Dun and
Ahmedabad respectively would 
be the 1 espon'abilitj of Mem- 
btr (Pioduction)

Participation of Judges in Seminars or 
Symposiums on Emergency and the 
Constitution (42nd Amendment) Act.

*236 SHRI JYOTIRMOY BOSU- 
Will the Minister of I AW JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state

(a) how manj High Court Judges 
had actively participated in seminars/ 
symposiums organised to support 
emergency and Constitution (42nd 
Amendment) Bill and other undemo-
cratic enactments brought by Mrs 
Indna Gandhi’s, Government during 
the emergency and

(b) action taken against them?
THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN) (a) This infor 
tion is not readily available with Gov-
ernment In view of the position given 
to Judges of tRe High Courts and the 
Supreme Court under the Constitution 
and of the polic> of Government to 
maintain the dignity of their office, 
Government do not consider that any 
useful purpose will be served in collect-
ing such information

(b) Doe* not arise 
Proposal for T*rivate Sectors' Invest-
ment In the proposed New Fertiliser* 

Plants
•237 SHRI K A. RAJAN.

SHRI S G MURUGAIYAN'
Will the Minister of PETROLEUM 

AND CHEMICALS AND FERTILIZERS 
be pleased'to state*




